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O RDER
( As per the Hon'ble Sri A.B., Gorthi, Member (A) )

\MJ—-.AL
The applicant who was woaktag on compassionate

grounds ia & Group-D post claims by means of this appli-

cation that keeping in view his academic gqualification,

e r-.ﬂa§¢s q_QHnn1H have considered him for appointment I,
to Class wgolt.

2. The applicant'pasuéd B.Com, and was studyimg im M.Com,

His case for compassionate appointment was considered by

the respomdents and he was appointed to a Group-D post.
£

i, The respondents, in their reply affidavit has, stated

post'was considered by a screenimg committee. But in the
test that was coaducted the applicamt did net secure the.
required mumber of marka.aud as such he was foumd unsuitable
fer appointmeat to Group-C post. The respondents, therefere
offered only a Group-D post to the applicant,wwho is now

workimg in that post. ' : '

4. Sri R, Brijmehan Singh, learned counsel for the
applicant has drawa eur atteatiom to Railway Board's order
dt. 25-6-85 para-2(ii) which reads as follows:
"If the ward possesses the prescribed minimum
educatianal qualification, he should be considered fer
appeintmeat in a Group 'C' post fer which he may '
be suitable amd eligible, If, hewever, he is foumd um-
suitable for eme Greoup °‘C’' post, he should be considered
fer am altermative Group °'C*' post fer which he is eligible
and suitable.”
5. Om the autherity ef the aferestited Railway Beard's

erder the applicamt's coumsel urged befere us that the res-

pordeats should have comsidered the eligibility ef the
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T r1mar Fhot bka cmae A

@pplicamt fer am alternative Greup-C_post., Im this
;;e;;;t, Sri D.F. Paul, learmed standing counsel feor

the respondentl?h_ Is ﬁownpusfthe recerd of the preceed-
ings eof ct:he Screening Committee and ‘the m%f the

test comducted. Frem the fecord“iﬁ is evident that the
applicaat 4id not secure the required minimum perceméage of
marks fer Group—c post. We alse f£ounmd that the minimum

regquired percentage has beee lowered fer appointmelt’to
- = wmwew sws wALLn @136 TDE applicant was cemsidered,

As the applicant did net secure the required percentape
of marks even fer the pest ef Artisam which is alse a
Greup~C pest, the applicamt was foumd net suitable fer

appeintment as am Artisam alse. Frem the recerd it is

Para-2 (ii) ef the Railway Beard's erder dt. 25-6=85 by
comsiderimg the applicant fer am altermative Greup-C pest
alse, |
6. In the aferestated circumstances, we find ne irregu-
larity er amy illegality in the actiom mf‘the reepondeLts
in denying the applicamt'g appeintmemt in a Greup-C pest,
The appliictien is therefere dismissed, but in the circum-
A

stancelln@ order as te cests, | ' -

- - |
(T. Chandrasekhar Redd; ( A.B. Gexthi ) | [

Member (J) Member {(A)

Dt. 17-6-1994 ‘
Open Court dictatiem ; |
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TNPED BY : COIMPARED RNk
. s
CHECLED BY _ ‘APPROVED BY -

IN THE CEVTRAL ADH.LL«ISJ.RAI'IVE TR: BULAL
HYLERABAD BENCH AT HYDERALBAD.

, AND
ThE HON'BLE MReA.B3.G RTEI : MEMBERL:
AND

‘THE HOI' BLE MR.T.CHANDRASE 1JZ.R REDDY

‘ - ' | | wgg:ﬁER(ZUDL)L/—'a .

4

AND

Dated: |7+ { <1904,
CRDER/FUBSMESy.

M. A., .A/c..;..%. - o SN

] in ’ ‘ .
(OaalO, §L/ 4 L
:T.ﬁl.No. o | | ) (W.P-.‘ ) T

anc¢ Interim Directi ons

‘ ' Disposed of 'wilh direcMions ,
Dismissed., "

Dismissed\as withdrawn ‘
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